O

NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 05.01.2018.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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Qounsel for petitioner is present. He has filed a memo along with annexure stating
that notice _has been served on the company. No representation for the company. No
representation for the company. Counsel reported that the petitioner/operational creditor has
alr_eady suggested the name of IRP and filed the consent letter of the IRP and requested the
Tribunal to pass order of moratorium and appointment of IRP.

List it on 22.01.2017.
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